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CEMABAL AVLNIOIRATIVE TR LT GIVANAT T BENCH, GJWAHATI

s

“ .

ORIGINAL APPLICATION NU. [© | oF 19¢5, - 9 -
A ’%K%QMX e 4 PPLICANT(S)
BJ S s | |
Union of Irdia & Ors..... N RESPONDENT (S)

For the Applicart’s) ... Mr.R.K,Sharma
Mr.S.C.Biswas

ar " Mr.K.Bhattacharyya.
For the Respondent (s} - ‘Mr.A.K.Choudhury, Addl.C.G.S.C.
OFFICE NOTE ~ ~ CyDATET T T T T T T T®mDER T T T T T
14-9-95 Mr.B.K.Sharma for the applicant.
. Mr ,A.K.ChoudhuryAddl1,C.G.5.C. for
' respondents. on notice.
't

Leave/join~ iﬁ sincle applicae
tion granted: In view of pending 0Q.A.
No,168 of 1995 application admitted.
Respondents to file written statement
on or before i3-11-95, Pending further
order the operation of the order con-

' tainfng Tetters dated 26-7-95 and
31-7-95 is hereby stayed, Liberty to
respondents. to file show cause and
seek modificatioﬁﬂéggadvbsed. Retun=-
nable on 13-11-95,

. Adjourned to 13-11-95,

.~

L s S

&@Z/ngwzﬁw ' A fete

éi& 1" e ) > Vice~Chairman
AL r i ‘
?S%?fL/' B - 1m - — " Memb®r



8-1-96
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Ao.A,No,\'ﬁl /1295

Mr.Be.KeSharmz =3r the @znlicant.

Mro A KaAddL.CoG.S.C. ' [or

il TG .t entse
Bdjourned Hor Li.T oo 12~7-98 .
Liberty to file counter.
Member Vice=Chairman
1
AY



0.A.No. [9) /95.

14,11.95 Mr B.K.Sharma for the appli-

cant.’ -
Mr A.K.Choudhury,Addl.&.G.S.C
for the respdndents;
' At the request of learned Addl.
C.GeSeC time granted for written
statement. : .
' Adjoufned for orders to

8141996,

'eée( Wc/
Melik © Vice~Chairman
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Mr+SeSharma foOTr the applicantea

19-2~96
Mr «AeKoeChoudhury AGAL+C+G.S.Co foOr
the respondents. To be listed £Or
‘hearing on 25=4=90 »
Meé%%;ﬂ vicé-Chairman
Clm




25.4.96
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O.A.No. / 9// Qf |
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Mr A.K. Choughury, learned Addl.
C.G.S.C. is present.
Mr S. Sarma is present for -Mr B.K.

Sharma, learned counsel for the applicant.

Written statement has been filed.
O.A. ready for hearing. .

List for hearing on 7.6.96.

Member




7.6.96

trd

25.6.96

pg

0.A. No.\q\\ﬁ\f)/‘ ~

Mr. K.Bhattacharjee for the applicants.
Mr. A.K.Choudhury, Addl. C.G.S5.C. for the

respondents.

Heariné édjourned to 25.6.96.

Member (J) Member (4)

Mr K.Bhattachar jee for the applicant. Mr
A.K.Choudhury,Addl.C.G.S.C for the respondents.
List for hearing on 5.7.96 before Single

Bench.

Member



0.ANo. /9/9f

5.7.96

Mr K.Bhattacharjee for the applicant.
Mr  A.K.Choudhury,Addl.C.G.S.C for the

respondents.
Submission
Xopomeris of both the counsel heard

and concluded. Judgment reserved.

Menber

W e mee eata € e dem e



oA, To. ,'q,'/qf’

-

A
OFFICE NOTES DATE 'COURT's ORDER
12.7.96 Mr.A.K.Choudhury, learned Addl.C.G.S.C. present
and informs that Mr. K.Bhattacharjee has some
personal difficulties today and requests for
listing the matter in next week.
List on 17.7.96 for hearing ('For being'
spoken to').
&y, -
Member
trd
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0.A. No.191/95 g : L.
o N g
17.7.96 Learned counsel ?Mir K.S. Bhattachar]ee .

for the applicants and learned Add}, C.G.b;.C.,
Mr A.K. Choudhury for the respondents. : P

,‘!,”"*7 -

, i
In the course of |submission during Ethe

hearing of  this 0.A., ilearned icoun‘sel; Mr

|

Bhattacharjee appearmg for | the applleants 1n ' the

0O.A. had placed rehance among others on the’

following orders of the Guwahatl Bench of | the
Central Administrative Tribunal in suipport of; his
contention that Special ¢Zompensatory (Remote
Locality) Allowance is ad!mjissible eimultarfeously
with the Field Service Concession to the civilian
employees working under the 'Militarif ,Engineering

Service: N !

A | | »
1) Order dated 29.3.1994 in 0.A.No.48(G)/89

- D.B. Sonar and -others -vs-|Union of Indla. . l

2) Order dated 30.8.1994 in OANo 174/93 -
Satish Ch Omar -vs- Umon of India. 5 i

After the hearing jwas over it was noticed
that the order dated 25. 4.1996 passed by the Hon'ble
Supreme Court in SLP (CC No.1821) (in Umon

of India and others --vs- IDB Sonar and others)

arising from order dated 17.11. 1995, of Guwahat1
Bench: in R.A.N0.3/95 'in OANo 48(G)/89 had been
received. This order could not be dlscussed durmg
the course of hearing.. Hence in order to give
opportunity .to the both the sides the OA has

been placed for being spoken to. - e

After hearing the counsel for the partles

_ it is ordered that the ]udg|ment in the O.A. already
heard will be delivered after receipt of the final

order from the Hon'ble. Supreme Court in the iabove

mentioned SLP, . namely, Umon of India and !others

-vs- D.B. Sonar and others.!

|

Copy - of the orde‘r may. be furnishec

to the counsel for the parties.‘ , :

o

Member

nkm
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0.A.No. /c;ﬁ 9§ \\Q/ 'ﬁ'?
¢

25.6.97 None present. List for hearing on 6.8.97.

Member

f5r AN Sep

=

20.8.97 Heard Mr K.Bhattacharjee for the
' ‘applicant and\Mr A.K.Choudhury, learned
Addl .C.G.S.C for the respondents.
Counsel of both sides have completed
their submissions. Hearing concluded.
Judgment reserved.

Member
Pg

10w9m07 o Judgment and order pronounced,
aApplication is disposed of in terms
~of the direction contained in the

order, No order as to costs.

'Mem'ber
Pg:



CENTRAL ADMINISTRATIVE TRIBUNAL,GUWAHATI BERCH» __
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. e

Date of Order ': This the 10th Day of September,19°7.

Shri G;L.éanglyine,Adminiétrati?é“ﬁeﬁber.

0.A.NO. 168 Of 1995.

'Sri'Tikendrajit 3réhme &‘23'obhérs
= Versus -

L-Uniog of Indiz & Crse.

C.A.No. 183 of 1995.
Sri Gangadhar Kalita & 18 others
_ - Versus =
Union of India & Ors.

O.A.NO. 184 of 1995
Sri Baikuntha Das & 14 others
- Versus =
Union of Indie & Ors.

O.A.N-OleS °£ 19950

Sri P.R.Rajak & 11 others

‘= Versus =
Unicn of India & Ors.

OekeNO. 186 of 1995,
Sri K.K.Chcudhury & 2& others
‘ - Versus =
Union of India & Ors.
.O.AaNo. 187 of 199%.

Sri Tapeswsar Singh & 16 others
- Versus -

‘Union of India & Orse

C.h.NO. 188 of 1595.
Sri Prem Kumar Baishye¢ & 23 others

= Versus

%

Unicn of Indiz & Ors.
" Oekx.NO. 185 of 196F.

Sri ¥ahendra Kumar Das & 21 cthe

<
o

bt}

- Versuys =

Unicon of Indie & Cre.

*

a

< e

° .

contQaeeed
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-@;§ . 1.Union of’xndf e oA “"?hffrpffﬁ;gg'-???.i;f'i ’l%.
A e - represented‘by the Secretary ST \_ BT ST
£ the Govt.%of India, ‘Ministry of. w{ ;qi*szi‘%ﬁf‘f‘?% e
1(} o befence (Bngineer-in-chief Branch): . " ' - ,g¢;ggiﬁggq§:f{
oS B . Army Head, Quarters. New Delhi 5. 13 ;“k‘g'w}i;jj;‘j‘r ?{&1
.:. - : 3“.}" [N 4‘ & . b+, -’fj"‘j ‘.1-,'*-
T A 2.The ChiefLquineer PV SRR A L
e . Eastern Cammand. Headquart .Calcuttai ;,;.‘g§ Sl 2
F) !\‘\-r‘ . N ,.,';‘ \Es :_ ...},“ﬂ ‘..'
3. Garrison ‘Bngineer, ;~;.. 1{$vp o
859 Engineer:ﬁbrks Section : nzv;;* ( ﬁ{- ,3;;—§43?=
C/O 99 ADP.OO _ - A)‘;.:_‘Q«L Tgl . R ':: :,.{;'.:
4. C trollet1o£ Defence Accounts, - - 33§n: SRR e
uhatdis -8 " :&&v':» . ‘Respondents ~
0.A.NO: 191 of 1995. ST R

Scri Rajat Kanti Dey & 24 others .

- Versus - e !
1. Union of India e ?
£ . . -
2. The Chief Engineer, 5
Eastern Command, -
H.Q. Ca‘lcutt.a. »

3. Garrison Engineer,
859 Engineer Works- Section. QPN
c/o 99 A.P.o.

4 - y‘“‘" -
-~ v [ PES S - o

4. Controller of Defence Accounts, =~ .

.’Q‘-O- ° Appliéantso- ‘.

e e A marp S ptme oy e -

> =
- EIVY -

-y

Gauhati~>f- - - %
.A.No. 192 of 1995.
Sri Jugal Das & “24 others
- Vbrsus -
1. Union of India

2. The Chief Engineer, RS
Eastern Command H.Qe. .
Calcutta. ’

3. Garrison Engineer,
859 Engineer Works Section
c/o 99 A.P.O.

4. Controller of Defence Acccunts.
Gauhati-.
O.A.NO. 193 of 1995.
Sri Ananda Ch. Sarma & 22 others
- Versus -
1. Union of India

2. The Chief Engineer,
Eastern Command, H.Q.
Calcutta. :

3. Garrison Engineer,
859 Enginecer Works section
C/0 99 A.P.O. o

C i @ e @ Reapondenta.-~"

0. o » Applicants

o o .Respondenté

I4

e « « Applicants

~

¢ e o Reapondenté' -

contde.. 3
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. « o Respond

: _Engineer. o
85 Eng eer'wbrks Section C/O 99 A.P.O.

5

A | [ 0sANO. 197 of 1995
. Sri C.K.Janardhar & 2¢ others

Garriscn Engineer. .
: 859‘En§ineer Works Section C/0 99 A.P.C.

.Lioiler of Defence Accounts
Gaubati.v B

& e SRS - contd“4




PRI ol AN

c.L 'Asmsnnus Annmzsmn'rm' mmam.‘ Th
o "i;é;l;applicants 15"né;ffﬁﬁé£ ‘
Original Applications are emp;Ofeef;ngé{;fﬁé?gilitary f
Engineering Servlceﬂfnd_posted in yer&gghﬁku;'}ﬁ in |
State, of Arunachal Pradesg: Permisslo‘ﬁggj 4

applications ‘had been granted.-;eces‘endilen lnvolved 1n

“v’vuw s;

these applications are same and therefore.:for the sake

W

of convenience the original Applications‘are disposed of

1 c
by this common order . j;J

2. ) The Special Compensatory (Remote Locality)
Allowance was paid to the Defence CIVilleniemployees
posted in the NEWLY DEFINED FIELD AREASfand MODIFIED
FIELD AREAS with effect from 1.4. 1993 vide Ministry of
Defence No.8/37269/AG/PS-3(a)/165/D (Pay/Services)

dated 31.1.1995 as follows. ' o
. i s '.'~L'_ .-."'z—-‘-“'zﬁ ﬁ?,f:jﬁm.- et 4 e

5 e row g

*1i) Befence civilian employees ‘serving
in the newly ‘defined “fie14d ‘areas will
continue' to be-extended:the concession
enumerated in- Annexure"c' to Govt
letter No.A/02586/AG/PS 3(a)/97-5/D
(Pay/Services)-dt 25:Jan *64. Defence
civilians employees sérving in Newly
Defined Field Areas will continue to
be extended the ‘concessions enumerated
in Appendix *B* ‘to Govt letter No. AP
25762/AQ/PS 3(a)/l46~s/2/D(Pay/Services)
dt 2nd March 1968. . -

ii) In addition to above, the Defence
civilians employees serving in the

newly defined Field Areas and Modified
field areas will be entitled to payment
of Special Compensatory.(Remote Locality.
Allcwance and other allowances as
admissible to defence civilians as per
the existing instructions issued by

this Ministry from time tc time.*

The date of effect of the above crder was substituted
by corrigendum No.B/37269/AQ/PS-3(e)/lBQZ/D(Pay)/Services)
dated 12.9.1995 as below t gm

o “These orders will co h4in€o fcrce
w.enf the date of 1ssue of this letter

.,.,.‘?




(e '_-';-— . ’namelyi”w.e.f. 31 1.950 In Otm; worda.
e “no-recovery will be made-on account -
~ of ‘concessions like free rations/free
. single’ accommodation etc. Aalready -

availed of by _Defence Civilians -as part :

of-- Field Service iConcessions from

7T T 144593 to 31.1.95. similarly, no pagmem.

“on account of SDA/SCA/SCA(RL) will:
also be made from' 1.4 93 . to 30C.1. 95._

Further amendment had been made to the letter dated} f
31.1.1995 above vide - Ministry of Defence letter No.B/
'37269/Ac/ps-3(a)/veooo(pay/Services) dated 17.4. 1995

insofar as it relates to employees posted An the Newlyl

Defined Field Areas and newly:defined uodified Field Areas

as below

*The Defence Civilian employees. serving

in the newly defined modified P.ield ‘
areas,will continue tc be entitled
to the Special Compensatory (Remote

Locality) Allowance and other allowance

as admissible to defence Civilians,
as hithertofore, under - existing .
instructions issued by this Ministry
from time to time. However,in respect
of Defence Civilians employees in the
newly defined Field Areas, Special
Compensatory {Rémote Locality) Allow-
. ance an@ other allowances are not
concurrently admissible alongwith
- ' Field Service Concessions.”

;
3. | Heard Mr K.Bhattacharjee, learned counsel for the
aﬁplicants in each Original Application and Mr A.K. %
Choudhury, learned Add1.C.G.S.C for the respondents. The:
applicants are Defence civilian employees posted in ;
varicus places in Arunachal Pradesh and according to?thé
respondents. the . applicants were enjoying Field Service
Concessions facilities (FSC for short), namely, Freer
Ration, Free Single accommodation etc. provided by tpe
respondents. Therefore, in .terms of the aforesaid leéter

' {
dated 17 .4.1995 they are not entitled to the payment of
4mu‘

Special Compensatory (Remote tocality) Allowance, schﬂfOr

] .
short, in addition to FSC. accordingly the amount onSCA%Q

paid for the period from 1.4.1993 to 31.1.1995 was not

1

contdeee 5|
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‘

1

S admissible to them and was ordered to be, x;ecovemd.
T Y R M' ¥ .

r ;
Learned *aunsel Mr K. Bhattacharjee subm&tted that the :

' ' i . ST e

'“’&L “ contentiQJIOf the respondents is nc» sustainabxe. ﬁn SJc,f:
o

'omar vs. Gattison Engineer (1995) 30 4}“ ‘763. _3.1 ‘-f;‘vi- ‘;;_”‘»_:_,_,”_
' 'rtibunal had held that SCA, ’is admissible 1&“ addit.ion to ’

A . ‘
.?sc. In'many other cases such as o.A;N?.124 and 125 of ;m

AEPPTTNS L
1995 ebc - pefence civilian employees.posted ln Nagaland ii
the Tribunal had allowed payment of scgq)rurther. in

et Tl

Union of India & Others vs. B.Prasad; a.s.o and others.’
1997 scc (L&s) 1055, the Hon'ble Supreme Cbnrt had held
that upto 17.4.1995 Special Duty Allowance and Field
Area Special Compensatory (Remote Localitf) Allowance
are admissible together. Thus the applicants are”
entitled to payment of SCa{l),

4. The cause of action arose out of the order

¥o .Pay/01 dated 26.7.1995 issued by CDA, Geuhati, that - i
is Gontroller of Defence Accounts, Gauhati and,thg?“_
'ordg;-._datea 31.7.95 issued by the mcdﬁdeé offieér;bg-f 9.
éhe Area Accounts Office, Shillong. A tussle was going
on between the administrative authorities of the .
respondents 1 to 3 in one hand and thé‘indit.and hbcounts;
authorities on the other over the question of payment g
of scﬁ?glongwith FSC. The CDA, quhati'ﬁrote in his
No .Pay/01 dated 26.7.95 3

"in view of pending clarification
regarding application of provisions
of Min of Defence letter 4t.31-1-95
and 17-4-95 payment on account of .
SCA(RL) for the period 1-4-93 onwards
already made is irregular and unau-
thorised and requiring recovery in
lumpsum from the ensuing pay bills
without any consideration and inti-
mated to this. A0 Shillong has

i ‘ alrecady kaen instructad to cifcet

/Q recovery in lunp-sum.

C:C‘“-ntd scoco ?—



.

‘ ‘As per Mln of Def letter dated 13-1-95
certain Area of Arunachal Pradesh have been

" classified both, Field and Modified Field Area
as well. Please intimate specific authority
classifying your office location in Modified
field Area. If located in modified f£ield area,
facility of FSC may be stopped. forthwith and .
recovery if any from 1-2-95°'on account of cost
of Free Ration/Single accommodation may be
effected before allowing SCA{RL).

In future advice of your AAO CE on financial
- matter may inveriable be accepted to avoid any

com-iicatlon which has arisen UOWo -
The Accounts Officer, Shillong followed it up as below.

" The recoveries may please be éffected from.
‘the concerned indirected involved in the
"following bills to comply will be directive
of the CDA Guwahati.

1) 01/Cash/30 dt.29-5=95, ’
2) 01/Cash/31 dt. 29-5-95,

3) .02/Cash/73 dt. 27-5-95,

4) 03/Cash/51 dat 17-5-95

'5) 05/Cash/19 dte. 26-5-95

6) 01/Cash/71 dt.30-6=95

Th v bill bearing voucher No. Cash/
- 69 dte. 29—%—8% on account og pvayment of SC£

is returned unpassed for the reason stated '
above,"”
Operation of the above two orders have been stayed by .
the Tribunal at admission of the_preséht original appli-

dations. . . ) .
Se The decision of the Tribunal in S.C.Omar{Supra)

was based on the its decision in D.B.Sonall and others,
SLP N0.17254 of 1995 filed by the respondents was dismi-
ssed by the Hon'ble Supreme Court on 24-7-1995 with
liberty to file Review Application. Review App&icatioh
No.18 of 1995 filed by the respondents was dismissedf
by the Tribunal on 20-11-1995. D.B.Sonar and others,
RA 3/95(0.A.48/89)and RA 4/95(0A 49/89), and some of the
other cases referred to by Mr.K.Bhattacharjee were |
subject matter in Union of India and others vs.
Be.Prasad, B.S.0 and others(Supra). The aforesaid

letter dated 17.4.1995 was under consideration

by the Hon'ble Supreme Court in that case. The

Hon'ble Supreme Court had held in the Order dated

contd/=e
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17.2;1991 1':5. that case‘the(t up'tio 17 .4. ‘19951'-£hé enxploy_ees:' -
are entitled to both the Special Duty Allowance "and |
the Field Area Special Compensatory (Remote Locality)

Allowance and thereafter to only one Special allowance "“;

in terms of the aforesaid order dated 17 .4.1995 .mrther."--’?‘

BTN

as regards payment of Special Duty Allowance'to Defence- o

civilian employees posted in Field Areas and in Modified
Field Areas the Government wasndirected byythe Hon'ble [‘
Supreme Coort to modify the order dated 17.4.1995 and
issue the necessary corrigendhm. It was also directed -
tﬁat.Union of India is not entioled to~recover any

payments made of the period prior to 17.4.1995. In the

niz.‘. [

impugned order No.Pay/01 dated 26.7. 1995 ﬁhe'CDA'had o
referred to the letter dated 13.1.1995 1ssued by the ?
Ministry of Defence classifying certain areas of Aruna-
chal Pradesh as Field Areas and Modified Field Areas

and sought clarificatlon as mentioned therein. Mr A.K.
Choudhury, learned Addl.c.G.s.c submitted that classi-‘
fications of areas were made under letter dated 13.1.1994
and oot dated 13.1.1995. Mr K.Bhattachar jee submitted
that the applicants were posted in Modified Field Areas. %
Apart frcm this clarification, the CDa also‘sought %
clarification regarding the aforesaid order dated |

17 .4.1995. The impugned actions of the CDA and the

Accounts Officer were taken b} them pending clarification

 of the order dated 31.1.95 and dated 17.4.1995 by the

authorities under the respondents No.l tc 3. From the
impugned order No.pM/1/306-CI dated 31.7.95 issued by
AreaﬁAccounts Office, Shillong the recovery crdered

to be made relates to the payment of Speciai Compen-

satory (RL) Allowance made from 4/93 to 1/9% through:

con‘t‘d sse9
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-thé vouchers mentioﬁed therein. In some of the original

‘ eppiications under consideration howeVer. the Cnm.t
‘Gauhati was not made a respondent while in all the:
 Original Applications the Accounts Officer, Area Accounts

- Office, Shillong was not made a respondent. In the facts

and circumstances stated above the respondents 1 to 3

!
are directed to communicate to the CDA, Gauhati the

clarifications sought for by him in the impugned oéder
|

~dated 26.7.95 ag mentioned above as soon asg 4t maylbe

possible. On receipt of the communication from the

respondents the CDA. Gauhati shall take apprOpriateﬁaction'

immediately. Till such action is taken by him, thef

operation of the impugned orders in each Original - i

Application shal}l remain suspended.

-
.*

With the above directions, the original applice-

tions under consideretlon are disposed of. Nc order as

to costs.

A
5d/- MEMBER (A)

e s T U
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Original application No. lou /95.

IN THE MaTTER OF

Sri gri Rajat Kanti Dey & Ors.
seons Appliéants .
"= Vs -
‘Union of India and Others,
essesss Respondents,
It is respectfully submitted for the

applicants - ‘ |

1. That the agpplicants have submitted a joint
petition seeking’_. relief of payment of allowances
and service b«:—;nefj_ts as admissible to civilan
central government employees in terms of Office
manorancfia\‘dated 14-12-83 and 1-12-83 of the
Ministry of Finance(Deptt. of Expenditure) of Govt..
oL India.} ‘ |

\

2. That from facts of the case, it would be
cléar that all the applicants have a common cause
and interest in it and ag such the joint application
des erves ‘£o be ehtertai‘ned as -provided by Rule 4(5)
of the procedure Rules.

In these prémises it is praved that the
Hon'ble Tribunal may be graciously pleased to permit
filing of singd® application by &11 _the applicants
jointly for ends of jus‘ticz.s.

Dated the
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son of J{.Clilf ..... (4(.. b Poy ee t&ﬁer the

Garrison Engine€er, 859 Engineers Worke cection:«

c/0 99 &.P.0., dO her by verify that the contente ae
para .’;..‘.I.‘{—"‘y....-..._".t c'ie th€ applicdtion are .

true to my knowledoe and beliesf,

. J{C’z‘} af kaok Po
Date ;- 7,/01( 6%5" | S IG Nl URE <




IN THE

1. &ri
2. &ri
3. Sri
4. gri

Sri

*

Sri

Sri
. Sri

W O <2 WL
-

s Sri
10.5rd
1il.5ri
12,67
13.8%ri

AL g
a

CENTRAL &DMINISTRATIVE TRIBUNAL : GAUHATI @&

m,

- | ~ BEICH

Rajat Kanti Dey son of Late Ram Kr, Dey,
Hasta Nanda Rai son of Late P.R. Rai,
M.N, Nair son of Late Nareyanan Nair, .
R. Bzadran so of Late N, 4, N.D, Rajappan,
R.Vijayan so of Late K. Raghavan,

N Rajappan son of Late N,a.d.D. Bhadran,
Jeie Sah so of Late Deboki %Sah,

M.M., Rai son of‘Late Ramayan Rai,

M.X, Ghosh son of Late Kiroden Ghosh,

D. Jha son of &ri H,N, Jha,
Se.K.%inha son of Late Ram Jatan Sinka,
A.P.Gupta son of Late Shiva Pachan Gupta,
B.N, Das son of &ri ﬂahadeb Das,

14, ¢ri P,R, Das son of eri B.R. Das,

15.¢ri
lo,5ri
17 .eri
1g.8ri
19.8ri

20.8r1
21.881
22.8ri
23,811
24,8ri

25,81

R.MN, Das son of Late D.C.Das,
Rajendra Prasad son of Chhedilal,
Siben Dhar son of Late Jogendra Dhar,
N.N. Barman son of Late H,Barman,
$.B. Prasad son of Late C. Prasad,
D.B, Rai son of Late X,B, Rai,

R.C. Thakur son of Late R,R.Thakur,
R.C.Baruah son of &ri R.¥X,Baruah,

Tarun Bania son of gri D.Ke.Bania,

Shyam Dev Rajbore son of Late $.K.Rajbore,

J.N. Bahato son of Late C.Mehato,

~eee all emploved in Rupa EAM
under the -

/;;L§}CLJ: Kandy JDCEy
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APENDIX A :
FOH& :
L FORI I 2
APPLICATION UNDER SECTION 19 OF THE ADMINISTRATIVE
| ~ TRIBUNAL ACT :1985 ; '

/ ‘ . Title of the Caée‘:uri Rajat Kanti Dey

' | S ~ and others.

owa. e e e e o .ADplicaI]tsQ

VG :

Union of India & others.

s vesssesiespondents.

INDEX:
51, No. Description of documentsarelied upon Page No.
1. Application o o E 1=-10
2. Annexure A : Copy of letter dﬁ 26.12.95 11-12
3 Anﬁexure B :Copy of letter dt.31.7.95 13-
4, Annexure C :Memo df.?#-12-83, 115
5. dmexure D ¢ Memo dt. 1.12.88  fthereto 16-17

Note : Other Documents.refered to in the application are
seized and possessed by and happen to be in the
central ,custody and power of respondents being
correspondence exchanged in official chamnel and
may be»fequired to be‘producéd by respondents.

| SRoma e Re
SOR UsE IN TRIBUNAL'S OFFICE :

DATE OF FILING : - S IGHATURA
FOR REGISTRAR :



under the Garrisom Engineer,

859 Engineer Works Section C/0.

99 A.P.0. EEETRE Applicants.
'w;vggﬁ .
1. Union- Qf India
represented by the Secretary to
the Government of India, Ministry
of Defence (ﬁngineer-in-ch&e@'es
Branch, Army Head Quarters) ,New Delh
2. The‘_(fihiefv Engineer,
Eastern Comén_d H.Q.,
Calcutta, |
3. Garrison Engineer,
859 Engineer Works Section .
C/0 99 A.P.O..

4, Controller of Defence, .?-sccoug aauha‘
AR espon

DETAILS OF APPLICATION s

1. . Particulars of Order against which the

application is mede - -

Letter No. BM/1/306-CI dt. 31.,7.95 issued 5%7
Accounts Officer directed to recovery special

compensatary (CRL)allowance from 4/ 3 to 1/95.

2. JURISDICTION. OF THE TRIBUNAL =

-

+ The applicants declare that the subject matter of

the order s4.e...3/

(f’zcznjac# Keadi pag.



costly area where necessities and essential

—3-.

the order against which they want redressal is

within the Jurisdiction of the Tribunal.

3¢ LIMITATION ¢

. The applicantsfurther declafe that the -
appiicanion is within the limitation period prescribe
in Section 21 of the administrative Tribunal Act,

1985, ,

4, FACTOS OF THE C4SE,

1y That the applicants are civilian defence
employees of Military Engineer Services Departe |
ment employed under the respondents and as such
the applicahtef are posted to work at high altitu-

des of Arunachal Pradesh, a hard, remote and

’

services of life are very secarce and are available

only on paying abnormally high prices.

2) That the Central Government ordered for
payment of special duty and special compensatory
(Remote locality) allowances to its employ ees

posted in the North-eastern Region of the country *

- to attract postings to this remote and costly

locality. The filed service concessions were

extended to the civilians by the Govermment of

India, Ministry of Defence vide their letter

dated‘.o‘co 014/

Q@é o b KCL‘)*L‘H J]&QT
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-4 -
dated 25-1-64 as amended from time to time., The
applicant are in receipt of Modified filed
service concessions. $imilar concessions are also

being paid to GREF staff _po_é,ted to this area,

3) That the need for attracting and retaining

the services of competent staff for service in the

'North Eastern Region comprising the seven states

including Adrunachal Pradesh wasg ‘engaging attention

of the Govérnment and with a View to review the

eXisting allowances and service benefits to employ ees

pbsted in this region, a committee under the
chairmanship of Qe:.retury, Department of

personnol& Admlnlstratlve Reforms Wc:s appointed
and after considering carefully the recommendations
of the Committee, the President of India was pleased
to éecide in favour of’ allowénces and benefits
being continued as modified by Government of India
office Memorandum No. 20014/2/83-E.IV of Ministry

of Finance (Department of Expenditure) issued on'
14.12-83, 3Jubsequent thereafter another office
Mencrandum being No. 20014/16 /86 /E.IV/E.I1 {B)

dated 1.12-88 was issued making some improvements in

allowances and facilities to employees posted in

this region.

4) ‘That Smh....OOOS/

chf@ﬁ- KCUL{"L 'Doj
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4) That such allowances and facilities were
admitted by the audit authorities in the past.

Reference in this connection may beé made to letter

No. 1350/4/2623/EIC(3) dated 20-2-87 of the C.W.E,

Tezpur whereby Ministry of Finance,Department of

r Bxpenditure O0ffice Memorandum No. 200414/3/83-E1V

dated 29-10-86 sent under CE,SZ,W&:‘.S forwarded to the

Y

Tespondent No. 3 Reference in tais connection may
also be made to the Ministry of Finance, Department
of Expenditure officeMembrandum No. 20(‘314/4/86-‘
E-IV dated 23;9-85 making s,pecial mention of tae
en:ploy ees posted in Arunachal Pradesh and to letter .

No. Pay/24/IV/PC dated 20-2-87 of the C.D, &, ,Gauhati,

5) That, however, in so far as special

compensating allowance is concerned, the C.D, A,

‘Gauhati as per letter M/D dt., 31.1.95 and 17 .4 .95

allowed the applicénts to withdraw the benefits with
effect from 1.4.93 instead of 1-12-83. The applicante
begs to state that they'have withdraw the said
benefits as per the Order of the authority, from
1.4.93'ﬁnder proltefs.t.‘

6) Be it stated here that with recard to
special dﬁly allolwance ds per memo dt. 14,12.83,

and 11-12-88_,_ the applicants hag filed a petition No.,
Ocss No. H 0 and after hearing the matter your
lordship wis pleased to Aismiased the petition

on 3-7«95,

Contd........G/

- \Q.oxj el Kcu\,-l/{‘ ‘D&‘
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7) ’ That on‘ the long part of july the petitioner
was informedvby the office that CDa Gauh'ati vide its
letter No. Pay/01/y dated 26-71-95 has directed the
C.‘W.E_Tézpur& recovery the said amount of $.C, .
which was paid to the applicari’cs Wecesfoalad 93 to
1/95 pending clearification from Ministry of Defence.
The arear price to 31-1-95 wil.l be paid after receipt
of clerifica'ticjn from the !\-'Einistry.-

/ (Copies of letter dt, 26,7.95 and 31.7.95
are enclos ed hefe;to and marked as

annexure - A and B.)

é) That the applicants begs to state that the
authority hes already gave to direction to its local
Audit depsriment to recovery the said amount as S@a

which was paid earlier to the applicants from the
saleries inspite of the 0,l, dated 14-12-83,1.12.88.

(Copies of O.M,dt. 14,12.83 and 1.12.88
are enc losea hereto and mar‘ked &s

Annexure C& D).

5. GROUNDS FOR RELIEF WITH LEGAL PROVISIOHNS

i)' For that the applicénts are entitled tq
special compensatory allowances as per ‘o.ff
memoranda dt,14.12.83,1.12.88 in as much
as the said mamoranda have been made
applicable& all civilian Centrol Govt.
enploy ees and cannot be discriminated

against.

CONtdesnaeeel/

{QN:A [ 'll\fen l' ™N 2 N



ii)

iii)

iv)

V)

P

For that the departmental authorities have

been sezied of the matter since after

1-12-83, initially by making payments in
accordance with office menorandum dt,
14-12-83, thereafter‘by making Orders stope
ing such payments and difecting for
recovery of amourits already paid {:hat to
without seeking any clarefieation is

gross violation of the applicants right
which isg guaranteed under the constitution

of India,

For that notwithstanding payment of A to

the GREF personal they being entitled to

allowances and benefits under o,M, dt,

14-12-83 and 1-.12-88 also, the applicant
are also entitled to such allowances and
benefits, effective from 1-12-83 but the
same was given effect from 124293 which

deprived the applicénts Ifrom their

ligitimati right,

For that the respondent fail to ﬁnderstand
the Oorder dt, 3-7.95 Passed by this Hon'ble
Tribuhal in letter and sprit as such the
Respondent issued a direction 1;';.0 recovery
the a4 from the applicant, which is
miscarriage of justice towards. the applicants

\
For that tne applicants being posted to

high altitude of Arunach.al¢§>r9ﬂ‘.esh, the

necessities/ NG eaeeos sk
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necessities and essential services of life
are care at éuc’h places and are available
only or payment of abnormally high prices
which is far, what unless the applicants are
compensated by making payment of allowances
and service benefits &s per office memorand:
dt. 14-12-83 and 1-12-88, they shall have t«
face grave . Injustice and serious injury
that desided to be remedied by protecting

them from the vide at discrimination that

\

is guaranteed to them as citizen/public
enployees under Articles 14 and 16 of the

L]

constitute.

6o DETAILS OF REMEDIES EXHAUSTED 3

" The applicants declare that they have awai
ted at all remedies awaitable to them under the
relevant service rules etc,as would be revealed

. "

from paragrophy 4 above,

7. MATTERS NOT PREVIQUBLY FILED OR PENDING WITH

. AN OTHER COURT,

" The applicants further declare that they
have not previously filed any dpplication, writ
petition or suit regarding the matter to respect

of shich this application has been made, before

Any COUrtesccesesesd/

| Qogj ok kaub( D &
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any court or any other authority or any other
Bench of the Tribunal nor any s,;uqh application,

Writ petition or suit is pending before any as them.

L]

8. RELIEF SOUGHT .

: The respondents may be ordered/directed to pa
to appiicant thé special compansating allowances in
accordance with 0O.M, dt., 14-12.83 and‘1-12-‘88 of the
Central Government as referred above and be further
pleased to set aside and quashed the Order dt.26.,7.95

(Annexure &) and 31-7-95 (annexure -B) .

9. LNTERIM ORDER IF AN PRAED FOR .

The respondent may be directed not to give
' and 31,7, 98"
effect of letter dt. 26.’7.95/ issued by A.0., and also
3 .
be directed not to recover the arrear amount paid
to the applicant pending the clarefication from the

Ministry of Defence.

10. In the event of application being sent by

registred post etc. :~ Not applicable.

11, Particulars of Postal Order

of P.O. NO. 093 327%2429)

filed in respect of application

fee& date 7/@ issued by Gauhati Head Post
| Office fee Rs. 50/~ payable

at Gauhati is annexed heret

12. LIST OF ENCLOSERS s

Annexure, A RCD

coNtdeees 'k .10/

Rogal Kank J)A(z/
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VERIFICAT DI N

. -~

I, Sri Rajat Kanti Dey son of Late XKr. Dey
employ eed under the Garrison Engineer, 859 Engineeg
Works Section C/0 99 A.P.0. do hereby verify that

the contents as para ___{, 4 LY : of

the applicatibn are true to my personal knowledge
and paras 2,3,5 are belived to be trué on legal

advice and that I have not supported any material
fact,. ' |

, Yogak Keuh vl
dtd._t}._(az_(c,l\/ $IGNATURE ~
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. Abe nced foer atinvoting aud retnining the sexrvices of comotent
Aocera for Baxvicce in o lgyth lastein Reglon corprioing the ututes
VoAt Tan, Vel nya, Sinuv, Haga):nd and Tripuxa wana the Uy on ,
Tyblnmies of Arannsohnal lu'_u&csm anu ligorem hoo boeoen enpoping the
soitien ot the Ggvernient for coue lies The Governnent had appointed -
coprmbthee wnder the Chalymavishn od woretary, Yeportient of PCrponnel.”
Admingetyative Seforws, o revicw the oxisting allowancen and faoilie
Lan cdrloedble 10 Wbz varxtous catepprios of CLvilion Cenira (O v eIrn~

1% nrployeos sorving the thie regiol & 16 sugresat vurtenle Liprovoe
o, The vecomnendation of the voundtiee have beoll carcrully

anvldercd by We Qvernmat and 1he P2Spldent Ls now pleasernt o

ceddn cn {ollows -

S0 Rrmue o noglinr/aepuiatiqus

There will be o fixed {toenure ol posting of % ¢ozu At 4 tine

ox o ftleers ul by veavioo ol TV Flewan of Lo anu ¢oycory ot o
e foxr offlcecro with uwae i U yesxs of sorvice, Perioug of

~ leave, training, ctw. in oxucos ol 15 day por year vwill Le cxolue~

- ding counting ihe tenuxe puriod vl ¢/3 yesru, Ofiicers, cn gomle-
thon ot theo flzed tenure of wverxvice oaontionce acbove, 10y be conci- .
derod fox ponting 1o a station of Welx cholee as ujaxy as portsible,
oavtlsfnotory pexrformonce of wntices for the prescribea icnuze in
the Horth kast ovhall be glven due recogdtion in the Gaso of
cligivle ofllecrs in the mtter of 1. ‘

e pirtos of aepuinliun of the ¢entral Governiaent ciHloycen
to the opiates/Ungon Teizttoricu of the Noxth [untosn kepdon will
generally bo dox 3 yeaxs uhdch con be extended in crcenvicnnl
ocapee in exigercien oY jublic vervioce aB well ap when the emp.oyco
comdemed Lo pxeparcu to stay longer, The sdudosidle deputuiion

' allovwanice will also conitinuce w be pald auring the period ot
o deputation so extenacd, '

(117 pelphlope dor &ﬂli} ?.}‘.l{c,nwx‘ afodng.nhaaad o
ALl bab HEVELLILAN yondgdenthal loeca g,
(&) Troratlon tn cadre podtiseg - '

() c¢oputetion to zentrnl termure posts; aunu
(¢.) touree of training ubroad,

© Ghe ceneral rcoulrement of at least three ycars gervice in a K
sadn6 peat bewern o gentrel Lennre deoutations my alco be rclaxed
ta o years in degexvily oases ol weritorious vervice Ln the lorth
L 1\S8 't:.
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f\l A st o entry obuls be mwe L e Cole of all ciploycos who L
UABYY

deroid An full tenure of sorvicu Ly the Noxrth lastcan ieplon to
'e?_.i\“t ol 1, '

COCME) goseda) (Umdy ) axxR allexauee

vtntiel wovernoesd cb plion oployeou who hiave all Indtn
Arenater Lravlirty vilu ve granted & aposiul (-uly) Allowunoc
ot the xivlec of €5 pex oent of buolo pey sudbject to o ociling of -
ol AW e poromnth en posting the any station in e horth Jantern. o
~heptene buoh of those erpleyeer who awre except fron poyuent of .
eop: {tax will, rcvever, not be eligible for this socuial (uty)
Alloware o, Gpeetal (ly) fllownnoe will be in sdditlon to any S
- Bpeolal pay and/or Depuintiun (uty) Allowanse alicauy belnyg -dyuwn .
oubfect to the conattlon that the Xo‘tal of such wspcoinl (miy) -
Allowgnoe plun speclal pay/beputation (Duty) Allowance Will not
- Qxcod I3, 2t‘b/-- Dol umeul AMllowano e like Spegyal Votpensatoyry
- ‘Allowaroc will be drawn szpacately, . ,

(L) Sneota) Gomenentery Allguanc g
1, Agga;oend deghalaya
The xuta ot ihe allowunoe will be 54 Of porlo pay oubjeot

to maximm of f3, H0/w p,ie, adudwoible to all emloyces without

_ m‘.l{ poy 1imdte The absve allouznoe Will be adsdouvivle witn .
©eflecd frowm =7-1387 1In the case of Assary, -

e Moanipu.

The ratc of Allowance will be as follows for ' 'the whole of
cooManipuyr i

T Pay uplo b, 260/ b5, 40/- p. oy |
s pay eboye b, 260/- 15% of basic pay subject to
e : mximn of fs, 1§U/- J

Je d3Anuxa o
fhe rateu of the 8llowuice will be as follows
(a) Jhifionlt axcoa - 254 of poy gsubject to wrinimn

- of &gy 50/~ ond mximn of
. 30 1)0/"' Doy

oo (M) Omex;gcag
R My wpto s, 2060/~ Be 40/ pom, ‘
Poy eteve L, 2060/- 15% of basic pay subjeot to @
_ T cee———-raximum of B, 1%0/-— Doty

i

. Thare Will ve no oha e in the oxisting rate of Speuial .
Qotpinoatory Allowawe cdrderdble In \unwhal Pradeust, hugaland oand

Hizoxam wia ithe existing rate cf Llo{urbence Allowalcce sdulsuible. |
in specliicd axens of tizoxram,

. 94/~ X XX XX XX o
Undexr Beoxstary to ihi Govt o lnala-

&M . GaTale

)
Ky/ | . O\J\\\}“)‘!' )"L'-I\sbuw' ' .

(D. V. S. Rayudu)
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_, Phe undezutrned Lo creoted W yufer to this Mindsixy'o Od.e Hos
AT/ TV eatled TA N a0 Gl e 1983 and 3U0th March, 1984 on the
Vo mentloned sbove wad tooudy at the quenotion of mking sultable
erammentba A the ellowaneyo g faotlitlon 1o Cengprnl v, onploy=
poated tn Worth Fstern r:cg:ton vorprising the States ol Asuuw,:
ipleyas BMipuy Hagalaud, Talpuxa, Alungchan Pradcesh and Mlzoram -
been cnmpging the altentlon ol the Govie AcOordingly the Fresident
Cpwlenand 10 Accfde 28 follevsi= '
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“He estating: paovialons ag contuined in wée Miniotry's 0.l
TSLID [ SO L will conlunmo.

3 paiehtane 108 Gonkaisk g o datiorand and deadning abioud -
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AL axloting provivions &b Goi ainad tn thin Ministrs'e Cedle
e 141,073 will wontinue, cadre suthoritics ere savised to glve
yelghtape Lor paticfactory perforuance of auiice for the presorie.
volemare in the Bopih-Fast in the miter of promtion in the cadre o
', denutotion & gentrrl tenure post and courxeen: of treining obioade

CLY Sheestol (I ) i\‘}.l wONQY, e
. Wi 37 g b e e M .5 20 o Eroam spebogan ke . "
fmn TAL LoV b GiviTesl ciployces who have 1l indin trunsaed

hiibty vill b grented apeci. L (buty) Allowance @t o 1ate of

4oL boole pay subleod to ceiling of Be 1000/- por month on poovting

rny atation An tha Horth-dtitoin leglone gpeclal (DutyZ‘A110N&DU ¥

1), be in addition to any upodral piy -rd/or deputation dut{) allovan~.

Celynosy bekng drawvm tubjwt to the condition that the toinl of such
1000/ Doty Hpeokel allovurocl litu spovial

Jowmwe  vill Dol exootd il
Lpenaninry {nemic loanall Wy Allowanceo, Conatruciion Allowwmice and

rojeot Allowaroe will Lo dravn sepaldteldye

e Gwntand Govi, Cililiun cinloyces who ure moibels of wheduled .
“Lhen end nye sthoxvioo eligible 10y the grant opeciul (Iaty) AlLlowW= ..
en unecy tbip piru tid 8re exo ipwed Lrom puynent ot luncole-Tex uiaer
Ve I Re-S0x 2ot will aloo uxaw speoial (Daty) Allowtice.

Vo R AR J0AGRS Atory Alovppegs -
e e oe Haenda i (it 61 tne 4%h pay Gomalesion have beer. aoocp- .

ed hy o covte aud bpeelal Gomptusatory Allowance 6t the vevised |

e boen made effwntive dvom 1~ 10-86 (1=10-86), , T
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} 6FEBI9gs | In th}«étter of :- \ %6\
0.A¢ NO. 191-0F 1995 ’ Ng_&
i (:;-W‘?ﬁiﬁ Bancha SHRI R K DEY AND OTHERS \ ’:a'g
i~
M— %&T'W'@ ) eeeoe Applicant kﬁg
-8
Union of India & Others
dooe Respondents
~ Written statement for and on behalf of Respondents
Nos 1, 2, 3, & 4 ' ,
I, Major M,K. Arora, Garrison Engineer, 859 Engineer
Works Section, C/0 99 A.P,0,, do hereby solemnly
affirm and suy as follows 3=
1) That I am the Garrison Engineer, 859 Engineer works

%W\\J W .'

Section C/0 99 APO and Respondents No 3 in the case, and
aéqu*nted with the facts and circumstarces of the case. I have
understcod the contents thercof. Save and except whatever is
specifically admitted in the written statement the other
contentions and statement made in the application may be

deemed to have been denied., I am compentent and authorised to

file ﬁhisvwritten Statement on behalf of all the respondents,

2) That the respondent beg to state that the special

&

. Compensatory Allowance (Remote Locality) was ordered vide Govt

©f India, Min of Def lettar No B/37269/AG/PS~3(a)/165/D<Pay/
Services) dated 31st Jan 95. The order came into effect

wef Olst Apr 1993. As per Govt of India, Min of Def letter,

it has been ordered that field service concession viz~a-viz.
the speciai campensatory allowance (RL) will be admissible

to the Defence ¥ivilian employees on representation from
all Defence employees of thiskorks Section during the month
©f July 1995 the payment of arrears of SCA (RL) for the
period from 0lst April 1993 to 31st Jan 95 was made after
obtainind the UNDERTAKING from the employees that "Any over

payment of arrears of SCA (RL) that may be found at a later date
is refundable to this office”,

3) That the respondents'beg to state that the amendment to the

'+ gbove order was issued vide Govt of India, Min of Def letter

- Contd....P/2



ﬁNG' B/37269/AG/PS~3ia)/730/D(Pay/Se§vices) dated 17th April 1995\A
~regarding Field Service Concessions to Defence Civilian Employees

serving in the newly defiacd area under which it has been

clarified that Special Compensatory Allowance (RL) and other
Field Service Concessions are not admissible concurrently, but

these orders on the subject were received late in this office.

4) That the respondent beg to state that the on payment of
arrears of SCA (RL) for the above period CDA Guwahati issued

instruction to this office and Asstt. Accounts Officer vide

his letter No, PAY/01/IX, dated 31st July 1995 that payment of

arrears of SCA made to the Defence Civilian Employees is

irregular and be recovered in lump sum as the employees are

availing field service concessions. Both the concessions i.e,
5CA (RL) and Field Service Concessions could not be granted at
a time. The matter is under examination in consultation with
Min of Def in connection of Govt of India, Min of Def letter

dated 31st January, 1995 as modified vide letter dated 17th April 95,

5) That the respondents beg to state that the on receipt of
Min of Def Corrugendum No. B/37269/AG/PS-3(a)/1862/D(Pay/Service)‘

dated 12th Sept 95 under which para 2 of Govt of India, Ministry
of Def letter dated 313t Jan 95 has been deleted and substituted

as under -
"These orders will come into force wef the date of issued
of this letter namely wef 31st January 1995, In other
words, no recovery will be made on account of concessions
like free rations/free single accommodation etc. already
availed by Defence Civilians as part of Field sService
concessions from Glst April 93 to 30 Jan 95 Similarly no
payment on account of SDA/SCA/SCA(RL) will also be made
from Olst April 1993 to 30th January 1995",

6) That the respondents beg to state that in view of the
above, it is clarified vide Govt of India, Min of Def letter

No B/37269/AG/PS-3(a)/1862/D(Pay/Services) dt 12th Sept 95
that both of the concessions are not admissible at the same time.

7) That the respondents beg to state that this unit is located
in the remote and hard area at the distance of 140 Kms away from

Tegzpur at the height of 4749 ft from sea level where evenm

to and from is very must infrequeant due to the
of the area. Based on this fact, the Govt of
Def has declared this area as Field Service Concession

communication
rough terrain
India, Min of

"rea wherein the cacilities for field concessions are being enjoyed
Cont\.‘ .o, -
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kv UmFamce Civilians Emplgyees as per Gevt ¢f Inéia, Min ef Def “N«
‘ettor Ne. 4/02584/aG/pPs~3(a) /191 /s(ray/services) dated 25th Jan‘
1984 3s modified vide Gevt of Inéia} Min “ef Def letter Ne. A/2576/

AG/PS=3(b)/146-S/2/D(pPay/Services) dated 02nd March'l1968,

In view of the clasrificatien received en Gevt eof India, Min
of Def letter dated 3lst January'®5 and 17th April?'%S vide Gevt
of India, Min of Def letter Ne. B/3726%/AG/P5~3(a)/1862/D(Pay/Se=
rvices) dated 12 Sep'%5 the recevery of arrears of SCA(RL) fer the
perieéd frem Olst April®l993 te 3lst Jan*95 is required te be made
2% SCA{RL) an& ether allewances are net cencdrrently admissible

alengwith Field Service Cencessions,

84 That the Respendents beg te state that en perusal ef eur eld

-

records, it is revealed that the Civilian empleyees of this effice
were gianted SCA waf lst Oct?198§ vide Gevt of India, Min ef Def
letter No., 20014/5/86/E~IV dated 23 Sep'l1986, The SCA(RL) was
claimeé in respect of this effice for Defence Civilian Employees
thraugh the regular pay bill fer the menth ef 12/86 but the same
was #isallewed by AAO Shillensg st®ating that since field service
cencessions are being enjeyed by the empleyees of this effice and
therefsre ne SCA(RL) is admissible, In this cennectien para-4 ef
letter dated 23 Sep?l%86é is relevant. It statés that where the
hill cempensatery allewance er any ether cempensatery allewance is
mere beneficial the same may be allewed in lieu ef special cempen~
satery allewance., In ether werds anly ene ceoncession is admissible
2t ane time, The payment against the intentien of Gevt srder cannet

he autharised,

In view ef the presant erdsrs received on the subject, it is
very clear that the SCA(RL) and availing ef field service cencessien
at the same time ars net admissible, Hence recevery eof arreafs of
SCA{RL! fer the period from lst April®*1993 te 3lst Jan'1995 is
required te ke made as per Geovt of India, Min of Def letter dated
12 sep¢l99s, |

The irregular payment ameunting te R, 22.9® lakhs made in
acceunt ef arrears of SCA(RL) fer the peried frem lst Apr'1993 te
31st Jan'95 18 reguired te be depesited with Gevt as the Defence
Civilian Employees of this sffice are enjeyed fiedd concessien. '

Since the empleyees of this werks sectien have been paié;thé
SCA(RI,) fer the period frem 1 Apr'®3 te 31 Jan'%5 which is irregular
in terms ef the axisting Gevt orders ané the latest clarificatioen
received from Gevt of India, Min sf Def letter dated 12 Sep'®5 en
the subject, ne SCA(RL) will ke aémissible cencurrently with field

service concessien. Hence amsunt already pald termed as irregular

{8 required te be receverzd from the employees, _

C.ntd.....P/‘i‘:
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v‘Tg) That with reference te paragraph 1 ef the applicatien the

IESpen&entf beg to state that en representation from all the
Defence Civilian Bmployees ¢f this gffice during the menth ef Jul®
1995, the payment ef arrears of SCA(RL) for the pericd frem

1st Apr1993 te 3lst Jan'95 were made after ebtaining the undere

taking frem the emglsyees that "any ever payment ef arrears ef SCA
that may be found later dzte, is refundable te this office,.*

On‘prmeat of arrears of SCA(RL) fer the abeve peried, CDA.
Guwahati issued instructiens te this effice and Asstt. Acceunt
Officer vide his letter No. PAY/01/IX dated 3ist Jul'l995. that
payment of arrears of SCA frem Ol April*1993 te 3lst Jan'®s made
te the Defence Civilian Empleyees is irregular and be reeovered in
lump sur as the empleyees are enjoying fiedd service concession.
B@th the concession i.e, grant of SCA(RL) and availing ef fileld
eervice cancesaians could net be granted at the gsame time. The
matter is under examinatien is censultation with Ministry ef Def
in cennectien of Ministry af Defence letter No. B/37269/AG/165/
pP3~3(a )/b(Pay/Services) dated 3lst Jam'95 (Annexure-I) as medified
vide Min of Def letter Ne. B/3726%/ac/Ps~3(a) /738 /D(Pay/Services)

~dated 17 Apr'1%95 (Annexure-II)J

ig) The both referénce to paragraph 2 and 3 of the application '

en the reﬁpmndents haVe ne comnents 5

11} Tha* with reference te paragraph 4(1) eof the application the
respandents beg te state thet this being the remote area located at
8 distance of 14@ Xms away from Tez zpur, at the height ef 4749 ft
akove sea level, the essential commedities are being ohtained'frdm
Tezpuxr by lecal marchants and therehy the cest commedities are very
highoe Baseﬁ on this fact, the Govt sf India, Min of Def has
Qeclared this area as Fleld Service concessienal area wherein th:
facdlities for field cencession are heing enjeyed by Defence Civile
ian Employces as per Govt of India, Min of Def letter Neo. 4/02584/
AG/PS= B(a}/b(Pay/Servicea) dated 25th Jan®1964 (Annexure-III)
‘medified wide Govt of India, Min ef Def letter Neo. A/25761/XG/P8~
’(h)/ldéms/z/D(Pay/Services) dated O2nd March'l9¢8 (Annexure-1v)y |

?
l
;
!
1

Contd, o'o...P/Sﬂo":%"



i

31t Jan 95 is irre guldr. The Lntentlon of the Govt, of Ind;é,'

e ' . J\,V

However as per the praseht Govt, order this araa has been o

- declared as modified Fleld ‘Fondeg§iohal” area vids Min of Daf

latter No, 37269/AG/Ps-s(a)/go/o(pay/Servigg) dated 13th Jan-1994.
(Annexure V) and tha payment of arrears of SCA (RL) ués madeiu
accofdingly on réceipt of Govt, of India, Min df Daf lettaf 5
No, 8/37759/AC/95"3(3)/165/D(Pay/Servmce) dated 31st Jan '95 |
(Annaxure-l) which was ld+er amanded vide Govt of Indla,‘ﬁln 0F15 |
Daf letéer No, G/37259/‘\{'/p /3(8)/730/D(PaY/SUPVLCB) dated - 5%;?{
17th April 95~(AHHBXJr8-II).that Defence @ivilian amplpyees‘in :
the nauly dgfinad fielﬁ areas, special Compensatory.(ﬂeméte i, ; ;:
Locality) Allowancs and othef allovance are not cOncurrently? R
admissib;e:alonguith Field Service Concessions", 5
In visw of the abowe, boﬁh.the concessions could not beE “

tr

granted at yhe same time as clarified vide Govt of India; Min o?

Def letter dated 17 fpril 95 quoted above, as such the payment o

made on 3ccounL of grrears of SCA (RL) from 1st April 93 to

orda: is vary clear i,e. only ons concescion aiher Special ;

Compensatory Allowa nce in termsfof Govt of India, Min of DéP 

lleuter dctea 17th ADrll 95 ar any othar compensgtory allOuance/

conces slon aballable in terms of any other Govt, order uhlcheveri

. ( I s
is mors bhaneficial ie admlaalble. ' ' ' : : E :

It is further clarifiud that the concession of specialAA}
. . . . : ;

Compansatory allowance and field service concassions'ara givén
under diffarent orders,_the sam@ ars not admissible simultenebusiy,
12) That with reference toe paragraph 4(2) of thgapplicatiohf

the respondnnt _beg to gtate that so far the paymsnt of Speclwl

5

Compansatory (RL) Al lowance to GREF Personnel is- concerned, thlo?

office has no_comments . to offun q;ﬁce the Govt. orderse rugardxng S
non admisibility of both conce Jlons Cﬂncucrently are very clnar0I
13) Tnat with ra?arence to paragraph 4(3) of the apollcatlon'

thea reapondants hava no commantsg,
14) That with rareranne to the parqgraph 4(4) of the appllcatlon
oF.IndLa, Min of DeF ~F

i
il

the respondants beg to state as per‘m0ut.
. T8 ”
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V', Letter No, 4(7)/77/0(Civ~I) datad 14th July 80 under which special
compensatory allowance (RL).has bagn.granted initially the

allowance in question is not admissible to civilians who are in rece
eipt of field sasrvice concessions, It has been clarified by the
Ministry of Finance (Deptt. of Expdr) that the basic conditions

. for admisibility of the ‘allovance remain the same, In cOnnectlon,

. ."

para=4 of O Vo. dated 23 Sept 86 (Annaxure-VII) is relevant C1t,.
- gtates thau_uhere the hill c0mpensatory allowance or any othar{ )
Acohpensé?dry allowance is more bengficial the same may be éllogédg;“
in lisu of special Compsnsatory Ailouance. ~In othor words onl& daefé
concaygsion is admissible at onu time, The paymunt againat thu [nLan
tion of Govt, ordsrs connot be authorised, o
15) That uith referance to the paragraph 4(5) of the applicationﬁ
the respondanté bag to state that és oer Govt, of India, Min oF‘;“
Def letier No s/s7269/Ac/po-3(a)/165/o(pay/eprv1cas\ dated 31st

Jan 195 (Annusurn-l) as modified vmde letser No, 37269/AG/PS~ (a)/
D(Pay/barvLces) da tad 17th Aprll 95 (Annexure-II the Defence<
Civilian emplo 28 ervxng in ch- nauly dafined modified fleld

araa, ths special compensztory (Ramote Locality)_allouance and

other allces are notvconéurrehtly ;dmissible‘alonguith figld gafviéej
i concassion., The amployees of this office are in'receipt of |

Fisld Service Concess10n till date, B i i
16) That- ulth reference. to the paragraph 4(5) of the apOllcathD ?
the raspondents bzg to stata that it has been Laid that che
memora Nda dated 14th Dec~83 (Annéxure-VIII) and {s: Daé 88 are
meant for attragcting and'rataining the ssrvice of competant |
'oFFicars pos£ed in_thé North Eastgcﬁ Regicn from other parts of”
the Country énd'are not épulibable to the pasrsonnal balqnging to
tHa region whers theys are appoiﬁted and posﬁed, 5inca the '

apﬁllcaﬂ s have baan gpponted and ﬂOs*ed in tha North Eds arn

Region, the cld1~ does not survive aﬁd OA No, 61/95 was reJectade

17) ;hat ultn raferonre to ths patagraph 4(7) of the appllcatlon L

£
ths respondents beg to state that tha presunt ordar on ths subqec.

ﬁan been issued vide det af Indla@ Nlﬂ of Daf lettar No. .

8/37259/“3/?3~3(a)/1Bszlo(Pay/Service) datad wzth'S?gt'gs
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A . . _ ) - 0. . .
(Aﬂmaxureﬁlllly urider wuhich nara 2 of Govt of India, Min aof Dgf

g /e o / 4 -~ ",‘ . . ! ST
letber No. 8/37269/AG/PS-8{a)/165/D(Pay/5ervice) dated 31st Jan '95.
(Annexura=I; has bzen dele.ad substituted as undar :=
52 orders will come into force waf ths date 0f iscue of

~a Il

this letter namaly uvef 31st Jan

3

95, In cther words, no racovery (.

¥

will b

{L

made on account of concession like fres ration/free single. acce -

ommogat icn stc, azlready availad by Oefence Civilian as part_d?‘Figid

service Concassions from 1st spril 93 to 30th Jan '95, Slmllarly no

payment on account of SDA/SCA/SCA(hL) will also be made from D1st April

93 tg 33th Jan 35 #, %
' : \ L
- . . . : . o
Tha 00wz cisvificztion is g2lf explanatory and there is no b
furthar comnants to offar, gl
S
. ; 1

18) That with referaznce to paragraph 4(8) of the application the
respondants bag to stats that COA's letter for recovsry of arﬁaarsﬁ
of 5CA fL) paid to the Defence Civilians employees for the period P

from 1st april 9% to 21st Jan '95 is in order as per Govk, of India: .

letter gquotsd in para=7 above, 3incs the Defance Civilian employeas

ol

L

of this organisation ar: in r2ceipt of Fisld Ssrvice Concessions, ‘the
reqguest for grant oF 3Ca (RL) in addition to fisld sarvice cOncession. ' ™

is not admissible as per 2xisting orders,

LN

. 493 Thzt with refarence to paragraph S of the application the

respondents have nu commznts, " , B
20) That with refersnce to paragraph 8 of the application the f'4§

rasponiants have Nu commantise.

21) That with refaerence to paragraph 9 of the application the

respondents b :g ta state that the clarlflcatlon recaived from Govt.

of India,,an¢sL~y of Dafsnce letter No, 8/37269/AC/P5=3(a )/1862/ ;1

N

D{RPay/Ser rvice) da ted i7th Sept '95 (Annexure=YIII) has catagorlcally
stated bhﬂL both an runﬁassznn are not admissible concurrantly and the

tay urdar gpasuzd by the Hon'ble Tr;bunal may bs vacated,

22) Thazt wibth refarence .to paragraph 10,11 and 12 of the applipapion :_.

the respondants have no commantse

-

14
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frem the recerds of the case,
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23) ' rThat with the ré¢psndents &raves leave of the Hon'ble
Tribunal te file additienal written statement of occasion

arises,

1<
it
1w
=
1=
]
o (o R
>
3
I
10
12

I, Maje" M K Arers, Garrisan Engineer. 859 Engineer : i

Werks Sectien, C/0 92 APO do hereby declare that the statements.
madle in this written statement are true te my knowledge ierived

PR
* %

T sign this verificatien on this the of Fehruary'1996
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Copy of G of I, # of D letter No, -8/37269/16/P3-3(a)/165/D
(Pay/services) dated 31 Jan 95, - g C

FIELD SERVICE CONCESSIONS TO OEFENCE CruiLians - =~

 SERVING IN THE NEWLY DEFINEO FIELD ARE AS

Si Ty A A o
1o I am diracted to rafer to Para 13 af Govtxloﬁtér No,
37269/4G/PS 3(a}/0 Pay/Services -dt 1341094 and to Gonvay tho

.. sanction of tho proesidant to the Pollowing Piald sarvico

concossion to Dafence civilians in tha Nouly. definod Field
Arsas & flodifisd Field Arsas gas definsd in tho gbova
mantionad lottor g= .

. . R " - P 1
i) Defence civilian smployess saprving in tho nauly dofinad
fiold eroas wiil continuo. to be extanded tha concession
-efumzratad in’ Annaxure 'C' to Gout lotteor No, n/02585/ac/
PS 3(a3/97~5/a(pay?Seruices) dt 25 Jan, 164, Dafonca
civiliansg omployscs s2rving in Nowly Dafined fiold dreaa
will gontinuo to be extanded the concassions . enumeratod
in fppendiz 'B* to Govt letter Nog AP 25762/1G/pPs 3(a)/
"146=-5/2/0(Pay/Services) dt 2nd March. 1968, . o

1) In addition to abova, tha Dafance civilians .omployens
sorving in the nsulyd defined Field Araas and fediPlod -
field arcas will bs entitlod to paymant of Special

* Compensatory {Rsmote Lozality) Allowanca and othagp ,
allowancos as admissible to Jafence civilians as per tha' .
existing instructions issued by this. finistry from timo -

to tima, k : o
24 Thésa drders~uil1 come 1into Poree wesof, 1st npr;1'3993; L
K This issucs with tha-cnncArtence of Finance Divisfon of
)785-Ac (14=94) dt 09,01.199s,

this Min vide thoir 00 No, 5(a

o Yours.falthfully, ..

e Cosdfex x xx
Do L . { K'I Tiuanga ) R
' Undar Socretary to tha Govt of India,

14
u |
-t
\
! '
! ‘
)
*
-~
-
‘
'
o JEE
A .
-“
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COPY

No. B/37269/4G/ps~3(a)/1862/D(pay/services
Government »f India
Ministry of Defence
New Delhi, the 12th September 85,

The following amendment is made to this Ministry's

letter No..B/37269/AG/ps=3(a)/165/D(pay/Services) dated

31,1.95, regarding ¥ Field Service Concessions to Defence
civilians serving in the newly defind Field Areas :=-

Para 2 may be deleted and substituted as under :-

"These orders will come into force w.e.f. the date

of issue of this letter namely woesfs 31.1.95, In
other words, no recovery will be made on account of
concessions like free rations/free single accommodation
etc, already availled of by Defence Civilians as part

of Field Service Concessions from 1,4,93 to 31.,1,95,
Similarly, no payment on account of SDA/SCA/SCA(RL)
will also be made from 1,4,93 to 30,1,95%,

20 This corrigendum issued with the concurrence of the
8 Finance Division/AG of this Ministry vide their I.D,
NOQ 1033~PA dated 11090950

Sd/=x x x X %
{ L T Thuanga )
Under Secretary to the Govt. of India

To .
The Chief of the Army Staff
New Delhi ‘ .



) : | <§\/4L”*&”“““ /”ZL—) s)//

Anngxure ‘fi'

Copy of Govt of Indla, @00 lettor ldo. L/37269/ri/0s3 a)/730/
D{Pay/services) doted 17 April'ys,

FIGLD SEnVICE CONCESSIONS 10 DEFEIE CIVILIANE
CORVIAL 11 are NocLy peedila) TIELD AHEAS/

1.  7The following smendments is made to this iinlstiry's letter
Noe B/3T26%/AG/430s) /0 Pay/: exvices) datod 31 Jan'¥d,regarding
Field Service Concossions to Uafence civillans ferviny in the
newly defined leld Areas $= ’

" The Dofence Civilian employees,serving in the newly

defined modifivd Field areas,will contlnué to be entitled

te the special (ompensatoryiiemote Locality)Allowancex and
otiier allowance s admissible to defence Llvilans,as

akxherktxy hithertefore,under - existing instructions

issucd by thls inistry from time to time, However,in

respoct of Uefencs Civilians employeds in the newly

defined Fleld Arecas,ipecial Compansatory(liemote Lecality) ,
Allowance and other allovances are not concurrontly admicsible
alon,with Fleld lervice .oncessions."

2. This . oxrigondun issues with the cencurxrence of the
finance Division/Ai eof *his linistry vide thelr l.D. "o,
388/PA dated 09 April'9s,

— ‘ Sdf= X % X X %X X ¥ X X X X
: ( L T Tluenga)
Under Secretary to the Jovt of Indla

( Tele : 3012739)



V-
. A

, — o/
.; . "'. ’ . ) s . ’ \ . '.-'H.' ?!\’. .?/'Tc }Gﬁ.’:’? e

&
! ‘e ’ . Y \
I - ,.":ﬁ'.-' ‘:,-'. P gy} )
: : G

o DAY 0T A
R ._.}.""""'.)/J‘ 4‘,“1;‘: ‘Gdiﬂ QFr & f LU’TCR MQe “/OEN/N

< V533 ),&7.5/b(paymmceo.{
»l‘ \ . .t

A LY [ “ge  g. i ; ! -
4’_ .‘.‘f‘?}:',.ihl;.iw CONLERS -—Eli‘.‘.!ﬂ FASONMY. Ry gg&boﬂc! of E'EHI ]7«&; IX
T t',g‘:j sk AN A .
t, ove L), > - . ‘ ’ 7V o

BRkE “J""“”m A e et BT o )
f o .t T T T e e g Al M g S AL TR T S D RGNS I SN

e . . Q’.ﬂ_"‘ 'k LN "." ! JiC‘. R '{.! I 't . ,-"?J. s : T ‘l?'o. P’;E.L!,,'\gm&j}‘i%ﬁ{l’ )...\3""»'.' + o2 NG

- A - ‘ (R i

L T;?, X e diructed to Gty the einction of the prasidont to the greyo 3
' fu:i ?’iﬁwb 64 of tho rield Barideo contedaiang Lo -giwen in the follaiing
C L PREIRGh0 to Ay potoonnel (including nrmy posys) eorvice persavial) nd
AU RS Civiliens i tho dﬁfil'cd_w.e‘. ’ L .

b
o

' e . VND CnCossians pttile in SARSTAL #nnoxUTD MY €y this ) ottt
o v:m o tmicainle to AXmy peragnnol of detachment o, unlte end forns
L eBGut In the argus defines in dmngxure '8¢ to tnfo lettare Thoeg (,

(i W 0t ko sdafoditic to otito PormanimAnits ng Wil Fice s WD, Mecsus .,
SN b WeTdcare, Trg centre mo naiobliamente MLL DArncture dnd end nits, §.
“k.:‘ u‘:j:;: Laleto gbo_dind. Rocmt:im; Officoro ad Rocoro Officers wng with wnfee

NHMG ceraymel Jre elicinle Cex the cran saion’
{"\KJJW & thewy omsaamm’:- P e thoty cavoasay .“n? '0“0 o
A U o v . SATPES VR RS
col T BLEanna) of fomatdanaunit s uhich will not be chwh. Faald fgridin
o CLYRNBLMY baln, etdty or gutslug tho concusaiona} frong, will be wunzned by .
"opeinNel candicicns PRI ApNALCable 40 pemgy statian’s for nll PUTO S gQe

; ﬁ:oul&lm of faally ccon wodical facilities for ferilios of ormm,m; Fang
.' of T Da, - , . . ’ o ! .
\ - 1

2 .
. %o Dfficore, W00 md 0T Wha have Lesh sllowod w0 rotain faily roen in the
v ADD GUlY ckaticn wnU yho STo fumue of these ordero will nohle entitixl

. toresdin auch accoamodzzim, nay continue to retatn the mocamndstitn unsdll
. aush taao B morcind scen 4n the of ficore Uuty Ovstion e mede svadlibls

! [ex thu TR.ady/aty oa ollosed to go o ealectsd place prnmidence of Coit of
ol Brpmiesy 4 a0 7 of danceairo 940 Ue  Sppliceble, R ' |

. Y ]
- B & S
:! Do Lufmeo cdulldm dncluding, 0Lvilion caploysed 4n Meu of EAHIE ML Mg |
o FEE {LaSh pacsed 2nd lecelly ruexuited) aocving 4n tihe 0Tl dot'incd, &n hrsmangw
: ;',"l." wALh unfso nd fﬂmctimﬂ whnag cmabinte Depam"‘al havg bean Al iaieo Filota-

Y RGELCy 9 Mad0lon wntor ROFD  Gbove widl bi ontitled Ro the cunceluim §

- SRl Un epngairo WG to thdo lstsor, . S oo

o} . - L N - '

i Ga  IndivicunloMesdctoents from stdtdc/Piold units not govesnng té,)f;m ko

. ulah ¢re ititchea Por gp purpuoce to unice oz Tammations draying’ tha owoe i

GLL U3 ontitlod €9 tho concesedn® crumerdted ot §ri NS 4,3,9,11,%7 for
CoFakgiuxg W9 SE tho attacinent Ao 1a89 than teo yooks, AP the attacim mt fe
<1 F0% {uu diek 02 cole tho CONCUO LGN GAMICEGSs ywill BrA Nas& 4,5,0,7 § 10 ef . °
S PIQLMEe Ll 0AR9 Do etndsaiblo 4n edaition, Me Cach TN ¢4} bo afoiudble -
8 clithor cone T _ : o

¢
'

'
- N
.

S 7e ThoU oFder auperaced tho provtelcnd  omitolnss i mndekryts | 1N 4
. ;:"’ :‘ -‘;‘z"ﬂ t‘l.l‘:-n{’:ﬁ;xmu t'c wm b.‘,' . { e ) ';' ‘u' . ; .o i';" ";“(’ ":' . ? ,él' " . b
AT vt AR A .ig,,:‘_'ﬁ""-.‘,":7‘»;".{3’Kt{fi‘{ﬁ.ﬁ?ﬁ;ﬂ&,‘ltﬁfﬁwﬁﬁ;'n:‘*é'l&' ¥
[ .

S

o

A

» f,‘; W
AT * T e N4 Ve LTy N : 4 %\gg
a ). o CO/V AN/ a60u50( Pl Besvidos) Uopnid tha Gth 3X 10 849 /nadtipa™
e L 10g QAGIAL/pEH(0)f260:5 /O(poyfoor vices) detod m,w',sg‘“:/{‘ DR g
R - S REERMDIE S SH | RN L
. {U}y no. 02267 /5,/psX @) S /D (pey/intvicon) detod 10/41/52 va N ’
; - uxstnded/taenced by fde 92457 CASY a)/3684s fo(p Sy /Sorwles) dirted ‘\
.+ 3 Bpe 63 ono Corr Ko, 92507 A W/P83(0)/1206 .5 /D(Pay/Basvicun) datcd A
Ul 19 ek 63 : v - PR O
170 (U} Fme 06459/ G/RUI(0153 Al pey Seruicoe) at 30 J% WIE2 ¥a dasmded -

.;.‘ /'f B e 9663 A GPSY n)t)&di/ﬁ(p:y[;usd;n) ?‘-‘taﬂ ﬁ.&.ﬁ&,‘ﬁm‘; ‘“"’.t:w' 17;‘;7-, .

HENWLGione prleiing SO OP g ancesd: - et ’?‘%{":-‘.ﬁ&-}i EERITARE| : L 4:‘1'%

@ (4)  fos 9279%/a8y d{Cive(d)/14H/D(CAvail) detad 11 Jan 5388 Areinded . (.
7 CeUe eino L0 thinie < _ A . ;'_(ﬁ
Co  Tooue crders uild be in foroe fur 8 pariod of two yeara 6ftar ghlch thoy o

‘ ‘\?S C?Iﬂtﬁ.c’wwo * L R

. _ .
. . . P .

C s THAD dutuoes uith tho cuncurrence gf tho ridy of Fin (Lef ) ‘vide thair! X ;g,{".,‘
1 e 9LaB/ii 84275 W AW i e

indar thw BetrotBry P *hn Crawk o



&,
! .
. . [
- - . 3 .
- . _—— - - - '

'. ; _ , T TR S
' C L ;"i O AET
l ’ \(\7 ' Atn\f,: '}_{‘ ][1, :@'\"r‘

« ‘ . o~ . - . . . [ ':..-%k; ' ot

: » . . Lm}-/ . Con et \!;. e

{4 o b VI --',"i'“i : .
\ :MMN ' S _
)’\ L N . . . “'i'." _4::-; E; .
. Upoy 0% Gvt of Indic Min of Def letter Yo' 4/02584/AM8'5 ,l.. S
(a)101/3/(Pay/ orvices) dated 25 Jan 64, ! N
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(o) Pre'e"rntion gn 802168 apgnoable to nonbatmtu oz ﬁx' 5
or Mr Toress as the eass Oy v SO U o

-(p) Pros 3enwd/oaaed aaen e.rd ecmerted perviee 't.o ex;wht ,maaihlu.

{e) Ixee nlothlng of minimun covential scale &2 Arny poracsmel
17 the (Pps Comnrnder M0 in Mr Ihree Comrand oormi.dern. the .
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Copy of Secret letter No A/25761/AG/PSB(b)/l46-s/2/b(pay/services)
Cated 2.3.68 from 228 Govt of India Min of Def, lew Delhi,

+Sub ¢  Fileld se vice Concessions £o Army Personnel And Defence
' Civilians In Operational Areas \QJ\\

b

- I am directed to fefer to this Min letter No A/02584 /aG/ps3(a)/
97-5 /D{Pay/services) dt the 25th January, 1964 as extended and Army
Instruction 7/5/48 as amended from time to time and to say that the
President is pleased to sanction the following modification with
efiect from the dates shown :- '
. (a) The rates of special compensatiry allowances will be
 revised as under with effect from the lst Mar, 1968 :=

’ : Rank ’ Rate.
. Hony Commissioned officers | 30,00

, JCOs 25,00
Hav 18,00

Nk 15,00

OR 13,00

NCS (E) 10.00

i (b) Field Service Concessions will Cease to be admissibbe to
' officers & personnel (including civilians paid ®f from Defence
Services Estimates) serving in Municipal & Cantonment areas of :-

(1)  SRINAGAR, JARNU, UDHAMPUR and Darjeeling with effect
l from the Ist March 1968,

(¢) consequent upon the withdrawal of field service concessions,
the following concessions would become admissible at the stations
mentioned in (b) above with effect from the dates shown therein
to Army officers and personnel to whom the orders referred to

i (ii) siliguri & Bagdogra with effect f¥om Ist March 1968,
i
| in para 1 above originally applied,

(1) = Concessions listed in Appx 'A’ to this letter to servic

officers and personnel and those in Appendix 'B' to civilians
paid from Defence Services Estimates,

(i1) special ad-hoc allowance of Rs, 70/-pm to married
service officers Fforced to live singly due to non-~availabilit
of married accommodation for 2 years, the position to be
reviewed before the expiry of that period,

- (1ii) The concessions listed in AppX 'A' and the special
ad-hoc allowance referred to at (ii above will be

withdrawn when married accommodation is availlable to the
extent of 50%., '

et -— —— e e . e . - -

‘2; Field Service Concessions for all the other areas would

be reviewed every two years.

3. This letter issues w{th concurrence of tgf Min of Fin
(Defence) vide their U.0. No 279-S/PA of 1968,




Copy | (
/ copy / \\4 Cﬂ

RESSEY Appendix *B! to Ministry of
Defence letter No a/25761/ac/
PS3(b)/146-5/2 /D(Pay/Services)

Dated the 2nd March 1968

Concessions Admissible to Civilians Paid From Defence
Services Estimates Including civilians Employed in lieu of
Combatants And NCs(E) (BOTH POSTED) AND LOCALLY RECRUTTED).

(a) Free remittance of family allotmentso
(b) 2 postage free forces letters per individual per week

(c) Remittance within INDIAN limits of money orders and

indian postal orders free of commission upto the maximum
valu€ of Rs, 30/~ per month per individual.,

(d) Retention of family accommodation allotted by Govt

at the old duty station on payment of normal rent. If the
accommodation retained is required to be allotted to
another entitled personnel for exigencies of service, the
families may be shifted to alternative accommodation

whether appropriate or inferiors to the status of the
individual concerned, '

. lNote := 1, Dearmess allowanges will continue to be

' admissible in full,

Note:= 2, The concession in (d) above is applicable only in
respect of accomodation held by the Ministry of
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housing and supply.
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L.a:.o ‘fire lina nalle.h crossing "18') S0UTH dlong mzllah
A Lo VA June HH 196% BOUTH a‘onq‘-n*llahlto ITIQMINEX BAR

' NH 2048«50UTH LAGY along nala to SQUAIARS NN 3443 ZOJILA )

NH 5141 LOUYH wi.sT aleng 1“.:::}:13/“&:&\;1351)73&.3:.3:‘}' phssin

t."srnugh hedghts 17553 (i3 73) 19550 (12172) 19830 (NN "11? ’

‘ 17872 (un 80) FARIDALAD fiq 10) HOUTW: UAST along bOlmduI'Y _—

09000999

' to point 21573 (¥ 2466) again along houndary to (GRAND 821 . .
I 2758 wady-sdipincrrnl casel alony: bound i:o GR NT 4269 .|
) Y‘ SOULI LT along boundary to HAISHULA T 5662) BOUTH . _‘
ne Dobd 3"£‘ B! :\iom}. boundary £GTUNG .sm B #N, T 635&5)"015’1‘}{ and E?uT ¢
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. 10 Rudiin (Gl 42) anl straigh line to ML JGRAN (S 6486) \4
¢« - alony benonfl Roto IR VL. D1 pase (T5 1560) then 4n
straight 2dne o Yadd . 2, (2., 2388 ) - JCUITH EnAZY 70 QLY
. {91990v) wlong «dver vo CLITN L (9 508859) 4in straight line ¢t
to BARGLU wess (GR 44375} o :

Se VIEAR D OH - rea aleng the following line and be:fond i

i
e

FEDRHAYH (WG 5555) BaLaGLG (G 9093) PaMDUKLSH AR

(T4 0739} (excluding town limits) to JHMAGHNR {TH 3529) .

KaALoNra (WH S023) nILag {ThH 7423) SriA (i 2593)

CIalIYaLiEH (10 4294) and areay avove 90609 ft in the

di:xigna""a rield rrea in Avpendix ‘A4,
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|
| .
: i : B:R3AY Pass (944875) point 20370 (949859) HARGS I (973952)
!

| 4, N‘ Ui -~ AXeés along ths folh..ing; line and basyond pe
i Joint 3«1 500 (iu Al 81) to SENGE cHS (410 2883)  MATAY
(18 8777) Wb CIG (31 1379) . LARUEG (50 22609) JGANTHA
(MO 2803) KYAFIR (11:) 9525) to dth mile -« sione (Cne 7IR0 w
NYARIL fwoad) 9th mile stone (On DVPORIJC-LINENING Hoad)
HovYe G 9379) 2nd mile stona north of Yax:k (1p 9575)
DOSItG (HL 3592) naMudi (P 6208) JIUINKCL IN (37X 8811)
WRORLI (s 2407) (}Ur\OIe\:ON (1M 4562} LADOY (RM7579)
. HAYULLLNS (1ad 3199) CROwAN (N2 9943) - KKWIFHU (N 9125)
- vedint 5490 (807 1401) e VIJAYRHSA R (13 4566),

- e —

- 5 CYKTH - north and licrth Zast of the ling rumming £rom
30ant 117““0 {5:‘-3 565} - palat 10140 (LT 17) point 10405 (LT 38)
LGint 9910 (L i18)= Nala Junction - (LT 5373}, ALAN WIS (LT

S G751) point (Ly 64).

R S

. ———

| RET IS (W BT

.
bamnm L wewnn-m



(COPY) Al})')(.\l/r’lz
WP

-

L 4 yno, 20014/4/86-E.1V </
\ G, ¢ Govt of India, 7

. Ministry of Finance Q/
/¢ Deptt of Expenditure

f’
New Delhi the 23rd Sept*'86

OFFICER MEMORANDUM

Subjet : Grant of Special Comp (Remote Locality) Allowance of
Central Govt employees posted in Arunalchal Oradesh,

The undersigned is directed to say that consequent upon
decisions taken by the Governement of the recommendations of the
Fourth Pay commission in regard to grant of Special Comp( Remote
locality) Allowance to Central Govt Employees posted in Arunalchal
pradesh vide Resolution No. 14(1)/Ic/86-~dated the 13 Sep 86.
Banction of the president is hereby conveyed, in supe% sion of of
all the existing orders on the Subject to the grant of special Comp.
(Remote Locality) allowance to Central Gowt Employees posted
in Arunalchal Pradesh at the following revised rates :-

o e M m m e E o ™ o wm w em o dn e e e e o e am P o WD W w e ® w a @ es

. srl Area Rates of Special x Comp Allowance per month (Rs) |
No Baslic pay Baslic pay
below of Rs.950/- gg?ie Basic Basic pay

) Rs. 950/-  above but Rs, 1500/-P2Y of Rs,

but - zggo/- and above
below Rs,
2000/- above
but
below
e wm wm W e e e e e o s -d——-—--~-—--n---—--qmg—égggz:ﬂ----—-ﬁ—ﬂ“ﬂ
1. Diffoxmm-icult 150/- 250/= 350/~ 500/~ 660/~
area of
Arunalchal
Pradesh
2, Through out 125/~ 200/~ 275/- 400/~ 525/~
' Arunalchal

Pradesh except

| . :
2. These areas take effect from 1,10.86 for the period from 1.1.86
to 20,9.86, the above allowances will be drawn at the existing rastes
pm the matopnal pay in the pre-revise scale,

3. Pay means pay in the revised muscales of pay introduced under the
CCS (RP) Rules 1986.R In the case of those who retaihed the exist
scale of pay. It will include besides pay in the pre-revised scale of
. PRy appropriate dearness allowance, additfonal dearness allowance
dearness pay ad-hoc DA and interim relief thereon at the rate in force
_ on 31.12.85. Where the application of revised rates in a loss to an
employee, who has been continuously drawing the allowance from a date:
prior to 1.,10.86, The amount drwan by him imediately prior to that date
will be protected by treating the difference between the allowance
so drawn and that admissible at the revision rates as (i ey
to him. The prdtection wil ®mmdx continues till the employees rem-
alns posted in the said region and becomes eligible to higher amount .
either on promotion or otherwise. .

. ) ) Contdq. 092/“"



(cort}
%,

< - g

Note :.Pay means pay as pay as defined under FR. k& 9(21)(a)(4i).

4. The Central Govt employees in respect of Special Compensatory
allowance & under there order will not be entitled to composite

Hill compensatory allowance .in addition, However where the Hill Compe~

nstory Allowance of any other compens&tory allowance admissible is
more beneficial the same may be allowed in lieu of the Speical
Compensatory allowance. '

5. The Special Compensatoru allowance will be gx regulated during
leave joining x time and suspension in the same manner as City
Compensatory allowance under this Ministry’s office Memorandum No,
2,((87)-E-IT (B)/64 dated the 27 th November 1965 as amended from
time to time, ’

6. These arears‘will apply to civilians employees of the Centwal

.Govt belonging to Gmoup B, C and D only. These orders will also

apply to the B,C and D civilians employees paid from the Defence
Service Estimates, In regard to Armed Forces personnel and Railway
Employees the sparate orders will be issued by the Ministry of
Defence and Deptt of Railways respectively,

7o In their application to the staff of India Audit and Account
Deptt, these ordess issue in consultation with Controller &
Auditor General of India, :

8, Hindi version of the order is attached,

84/ =X=X=X=X =X =X
{( R Verma )
Joint Secy to the Govt of India

e T
SA/ =X =X=X=x

( PT Peethamner )

Lt .

For Garrison Engineer ,

-
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- =30 a%incetlns cad ret-dnins the sexvices o coinc .1nad
Livise in Ghe loyth iostoin loglon Coloriolng ihu Linuc:
0% vy - v i"koya, SWlpuw, #50~12nd ang Afloura cne the Union
3G 10102l LU jgunsehol Maadesh wne t4-orad has been engarza; the
Gt LWl oo L Lovermmat fov CORL e lhe Goveruiznt hod Sppodais..
Coepd VBGeD e e Chedpamndain of weretary, Yeportment of iaranicy,
O L udlid ot v we0IsS, W rLvicy tho exivting allovanceo wnd f.o’lie
Ticw =~ o dble o Uie vadous catemiles o7 Civiliaa ventr-<l Overr-
£20COkoeees Lerving the thle cdon & 4 suggest sultable Lipaoves
s~ailie v 11u0.te. 'don ¢ e voniittce have been caxc;ully
Couilt.iit Oy Uit WYanLznt and the *2Cpident is now pleaocy W
GCCids @0 ollousnse e

)it of heptan/ceousations

Lhize vill be o fixcu taaure of posting of 3 years at o .-
(A0 ol icers vith corvice of 10 years oxr lecs and 2 ycars Lt a
Wiz ler ofudccys vith wic then 10 years of service, Perlocp of
leove, tninings et0o iu cxeess of 15 day pex year vill be ecrclue
Ul covuuing the teruic pesicd ot «/3 years, Cfflccrs, on T Fag Rl
($ili ¢ e Jlieu taiure or cervice mintioncd above, Iy be col e
ue Juobw aeuting to wostatic. 04 thelw chols? a5 nioL o m0C.avle,
bkl LT0LY prraoriixee of wuticy ior tuc picseribed cnuie in
G Lentis cuet shall B gAven cue recogitiion in the cugz of
‘cli_,.‘-.'u.‘tc. 0.sices in the catier ofia

. s DCdou 01wl utation of the ventrul Governwindt ewloyces
A2 Uic gieise/lalon LeaitoTics ot the Lorth taswn sedon vild
O-RLdly DL D yeans wadcek can be cxtencea in o coticnnl
CUOLL Zal LIEpLasaCs o2 wblic wervice as well &8 vhen the ¢moHloyeo
PO vl G ds uthmcu W stay longwr, She admesible ueputatios
Allov. eoC whe) oigo contalue to Ve nala «urin; the poriod ox

cesuteiion ©o entenei,

|G [Rate JoT vendng), Peopdntion/SRatpir s rheond
Ak e b I vonalucutis) hecaznn,
l (@) Izaioilon in cadie pouts; )
(b) cesutation to centrel tumze pouis; and
C) ccurse of tr-ining; adaoad,

it rlaennl xeudnesind 04 3t lo-st thice yeard strvice in o
Cllodf fid e W WU WS el YGmrae Gemutations oy olco bo relaxcd
te o yeols in deelaving cistu ol weritcrious service in the Lorth

+ . o
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- £30L106 endiy ©10)a DL .2LC 4N the Gewe of all ciployccs who ©
ChAdCGLte dn bl ftruie 04 Lw-vioo ip the «0XW laswan Icqdon 1o
\*.»-dt *T.:.;I.‘_‘.W -t.

(i, poslzd Cwtn) wsg Lowree s

Ventl L Covezasiad eivilion etyloyeen o bhave &ll iniga
Touan e LAY vill Tl smmated a spasial (wuty) Allowance
A% e zade 04 5 e cont oY basie Doy cubject to a celling of
de 4Wf= o1 Nt ca posiwng the any ostwtion in the Lorth Eeuiern
ceUess ol of 1lout eqpleyces vho are cxecpt froa payuenut of
ase: tm will, however, not be eligible Zor this Suwisl (Duiy)
(Llouate e, wiccrul (J.I.l‘i'.{c)L fllowance will be in adaiiion to any
“nunil ooy ang/or scoutatin (mty) allovarse alrcawy being dxewn
cubjiel o the conartion that thv t9tal of wveh apccial (m{y) '
Liviacee plus onceinl pay/icputation (Juty) Allovwance will mot
cioitu Se 4W/= pey Wil Allowarce like J9Ccial vopenaatory
“lowarece vill be drawm sepurately,

A7) Lawedsl Looengatory tllovarses

o JAgas ane i'eriplory

ke rate of the allovarce will be 53 of becic nay subject
to .auirun of b, 5U/= p,z, acmicoidle to all cployces without
any woy lidt, Ghe sbove allcwance will be addoeibl with
Cliet 13100 179068 in UL cage of Assar,

n.-.-.-.-.-.-.-.-.’
e Laplnuz

“he zate of lllouance vill be as followa fcr the whole of
Janinug fe

.-.

L2y UDW e 20U/ 3¢ 40/- p,
., LUCVe 3, 250/- 155 of basic pay subjcct to

wiziun of fe 150/= p, i

d¢. o “C I2tel ¢ the Cllovarnce vill be as follows i

() adiowdizccas - 255 of poy cubjeot to udnfmun
of 3, 50/~ and wnl.nu of
e 150/~ Dells

(b Singr swap

BEES LY W VY |

My wto e 260/- Be 40/= poi,
3y ubove e £60/- 155 of basic pay cubject to a
laziun o1 e 150/~ po Gy N
LSt ML %- g () vl B, 4he cxialing xute of $necinl \
Lo. 2t gy L tirulned ot.38%ivie fu .runcchal Pradeeh, sagal u wnd
R <20 PRSP St st zatce of siocturbarce Jllovance acmdisdsible
ot Upler wt G Latin of CLoran,
Sd/= Xxx XX XX xx AN

Under {coretary to the Govt o- Ingia .

D\'l S\..,ch‘\A’ P wd

(D. V. S. Rayudu)
AE BJR

AGE (T ‘
For Garrison Engincef
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